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Can’t blame farmers

FILE

for field fires, states
responsible: NHRC

TriBuneE NEWS SERVICE

NEW DELHI, NOVEMBER 12

The National Human Rights
Commission (NHRC) has
asked the Chief Secretaries of
Punjab, Haryana, Delhi and
Uttar Pradesh to appear
before it on November 18 in
connection with unabated air
pollution in the Delhi-NCR.

The NHRC. in a commu-
nique, said that it heard the
response of the Chief Secre-
taries of Delhi and the three
neighbouring states on
November 10 and had again
asked them to appear befare
iton November 18,

The commission had on
Thursday said the farmers
were burning stubble “under
compulsion” and it was due
to the “failure” of the four
state governments that farm
fires were happening. It said
thestate governments had to
pravide farmers harvest
machines to get rid of stub-
ble. “The governments have
failed to provide an adequate
number of machines and
adopt other measures. Con-
sequently, farmers areforced
to bum stubble, leading to
pollution.” it said.

The NHRC said none of
the states could. therefore,
blame the farmers for
stubble-burning. “Instead,
itis due to the failure of all
four state governments

Pb, Hry, Delhi, UP
Chief Secys asked to
appearonNov 18

PROVIDE MACHINES

8 The governments
have failed to provide
an adequate number
of machines and
adopt other measures.
Consequently, farmers
are forced to burn
stubble, leading

to pollution. NHRC

that the stubble-burning
is happening in Delhi,
Punjab, Haryana and UP,
causing enormous air pol-
Iution," it said.

During the hearing, the Del-
hi Government informed the
commission that of the 5,000
acres of farmland in its territo-
ry. bio-decomposer was sprin-
kled free of coston about 2 368
acres where paddy was grown
till October 11. It provided
details of mobile and static
anti-smog guns deployed on
variousroadsand on high-rise
buildings. The Haryana Gov-
ernment listed the hotspots
identified in villages and the
steps taken to remove these,
Also, it informed about the
steps taken for stopping con-
struction activities.
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NHRC summons chief secretaries
of Delhi, UP, Haryana & Punjab

Swati.Mathur@timesgroup.com

New Delhi: The National Human
Rights Commission has summoned
the chief secretaries of Delhi, Uttar
Pradesh, Haryana and Punjab to ap-
pear before it on November 18, hol-
ding them accountable for stubble
burning in the National Capital Re-
gion.

Observing that farmers have be-
en resorting to stubble burning “un-
der compulsion”, the NHRC said that
it is due to the “failure” of the four

state governments that it is happe-
ning, resulting in the poor quality of
air in the region. Earlier, alarmed
over the rise in pollution in Delhi-
NCR, the NHRC had summoned the
chief secretaries of the four states to
appear before it on November 10.

The Commission, after conside-
ring the responses of the states con-
cerned and the government of Delhi,
and the deliberations thereon, is of
the opinion that the “farmers are
burningstubble under compulsion”,
the NHRC said in astatement.
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NHRC notice to state over botched surgery

KALAHANDI DM SUMMONED

TN e

Bhubaneswar, Nov 12: The
National Human Rights
Commission (NHRC) has served
ashow cause notice on the state gov-
ernment in connection with a
botched surgery at a state-run hos-
pital in Bhadrak in 2021,

The Chief Secretary is required
to show cause within four weeks as
to why monetary compensation
should not be awarded in
favour of the relative of
the patient.

The commission’s move came
while hearing a plea filed by rights
activist Dilip Kumar Das.

Das had informed the commis-
sion that Ketriprava Barik suf-
fered intestinal injury during ster-
ilization surgery at Dhamnagar
Community Health Centre (CHC)
in Bhadrak July 17, 2021.

Taking cognizance, the com-
mission sought report from the
Bhadrak Chief District Medical
Officer (CDMO) in connection with
the incident.

Quoting the report of the victim's

m The Chief Secretary has been
asked to show cause within four
weeks as to why monetary
compensation should not be
awarded in favour of the
relative of the patient

® The commission’s move came
while hearing a plea filed by rights
activist Dilip Kumar Das

examination at SCB Medical College
and Hospital in Cuttack, the CDMO
confirmed that the lady suffered in-
testinal injury during sterilization
process at Dhamnagar CHC July 17,
2021. Under Section 18{a) of the
Protection of Human Rights Act,
1993, the commission served the
notice to the state government ask-
ing it to show reason as to why the
NHRC should not recommend mon-

BHUBANESWAR: The National
Human Rights Commission (NHRC)
has summoned the District
Magistrate (DM) and Collector of
Kalahandi to be present in person
before it in New Delhi January 3,
2023 in connection with a case of
stray dog menace in the district.
However, the official will be ex-
empted from personal appearance
if the requisite report is submit-
ted before the commission by
December 27, 2022, said the NHRC.
The NHRC move came while
hearing a plea filed by rights ac-
tivist Dilip Kumar Das who high-
lighted the stray dog menace in
Kalahandi. In his petition, Das
informed the commission that the
miner son of Laxmidhar Dharua,
a resident of Kokasara in
Kalahandi district, was mauled
to death by stray dogs at his village
July 24, 2020. The rights activist

urged the commission to direct
the district administration for en-
suring adequate compensation to
the next of the kin of the deceased.
Das also urged the NHRC to direct
the Kalahandi administration to ini-
tiate measures in order to check
stray dog menace in the district.

Taking cognizance, the NHRC
asked the Kalahandi DM to carry
out a probe in connection with
the incident and submit a report
September 8, 2020. The district
administration, however, did not
revert despite several reminders
from the commission, it was learnt.

Irked over the district admin-
istration’s callousness, the NHRC,
exercising its power u/s 13(a) of the
Protection of the Human Rights
Act, 1893, summoned the Kalahandi
DM to appear before it in person
January 3, 2023 and produce the
requisite reports.

etary relief of Rs50,000 for the vie-
tim in addition to actual expenses

incurred by the her

during the treatment.
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NHRC says farmers are
‘forced’ to burn stubble,
blames govts of 4 states

HT Correspondent

letterschd@hindustantimes.com

CHANDIGARH: Farmers of Hary-
ana, Punjab, Delhi and Uttar
Pradesh are ‘forced’ to burn
stubble as the state govern-
ments have failed to provide
adequate machines and imple-
ment measures to help them,
the National Human Rights
Commission (NHRC) has said.

The human rights watchdog
in a statement said that chief
secretaries of the four states
were heard on November 10
after the commission took suo
motu cognisance of unabated
air pollution in Delhi and the
national capital region.

“The state governments have
to provide harvest machines to
getrid of stubble but they have
failed to provide adequate num-
ber of machines and other
measures. As a result, farmers
are forced to burn the stubbles,
causing pollution,” the commis-
sion said after considering the
responses of the concerned
states and the Delhi govern-
ment.

It further said that none of
the states can blame the farm-
ers for stubble burning. Instead,
it is due to the failure of all the

THE COMMISSION
HAS ASKED
HARYANA, PUNJAB,
UTTAR PRADESH
AND DELHITO
FURNISH DETAILS
OF STEPS TAKEN
TOCHECKTHE
STUBBLE FIRES

four state governments that the
stubble burning is happening in
Delhi, Punjab, Haryana, and UP,
causing enormous pollutants in
the air.

The commission has asked
the concerned chief secretaries
to remain present again, either
in person or hybrid mode, on
November 18 for the next hear-
ing in the matter and submit
their response within four days
positively on the points raised
by the commission.

The commission has asked
the Haryana government about
the details of area covered for
bio-degrading and number of
hotspots identified in the villa-
ges, steps taken to stop con-
struction activities and details
of challans.

The NHRC has asked the

Punjab government to inform
reason for the shortfall in the
purchase of the crop residue
management machines, num-
ber of machines reserved for
panchayats and cooperatives
and poor farmers.

It has also sought details of
bio-decomposers used and date-
wise fire incidents from last
year till date,

The NHRC has asked the
Delhi government to apprise
about the steps taken to control
open burning.

“Out of 5,000 acres of farm-
land in Delhi, bio-decomposer
was sprinkled free of cost by the
Delhi government in 2368.5
acres of paddy growing area
only till November 7. Reasons
for not sprinkling it in the
remaining area and by what
time the same will be achieved
be also furnished,” the NHRC
has asked.

It has also sought details
from the Delhi government of
mobile and static anti-smog
guns deployed on various roads,
with date and places and on
high rise buildings along with
area-wise details of surviving
trees which were planted, num-
ber of illegal industries running
and closed.
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Delhi-NCR pollution: Stubble burning happening
due to failure of four State Govts, says NHRC

NEW DELHL, Nov 12 (PTD)

AFTER hearing the response
of chiefsecretariesof Delhiand
three neighbouring States on
the pollution issue, the NHRC
on Saturday said farmers can-
notbeblamed forthe situation
astheyare forced to burn stub-
ble due to the “failure” of the
four State Governments.

Alarmed over the rise in pol-
lution in Delhi-NCR, the
National Human Rights
Commission (NHRC) had
recently asked the Chief
Secretaries of Punjab, Haryana,
Uttar Pradesh and Delhi to
appear before it on November
10 to discuss the matter.

The Commission has now

raised several queries to the
Governments, whileasking the
ChiefSecretaries concernedto
submit their response or affi-
davits “within four days posi-
tively” and to remain present
againeitherin person orhybrid
mode on November 18 for the
next hearing on the matter.

The Commission after con-
sidering the responses of the
States concerned and the
Government of Delhi, and the
deliberations thereon, isofthe
opinion that the “farmers are
burning stubble under com-
pulsion,” the NHRC said in a
statement on Saturday.

“The State Governments
have to provide harvest
machinestogetridofthestub-

ble but they have failed to pro-
vide an adequate number of
requisite machines and other
measures; as a result, farmers
are forced to burn the stubble,
causing pollution.

“Therefore, none ofthe States
can blame the farmers for stub-
ble burning; instead, it is due to
the failure of all four State
Governments that the stubble
burming is happening in the
Statesof Delhi, Punjab, Haryana,
and UP, causingenormous pol-
lutants in the air,” it said.

Delhi’s air quality on
Saturdayremained in the'very
poor’ category with the over-
all Air Quality Index (AQI)
recorded at 311 at 9 am, CPCB
data showed.
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Stubble burning happening due to
failure of 4 state govts, says NHRC

New Delhi, Nov. 12: After
hearing the response of
chief secretaries of Delhi
and three neighbouring
states on the pollution
issue, the NHRC on
Saturday said farmers
cannot be blamed for the
situation as they are
forced to burn stubble due
to the "failure” of the four
S t a t e
governments.Alarmed
over the rise in pollution
in Delhi-NCR, the
National Human Rights
Commission (NHRC) had
recently asked the chief
secretaries of Punjab,
Harvana, Uttar Pradesh
and Delhi to appear before
it on November 10 to dis-
cuss the matter.

The Commission has now
raised several queries to
the governments, while
asking the chief secre-
taries concerned to sub-
mit their response or affi-
davits "within four days
positively” and to remain
present again either in
person or hybrid mode on

The porters wait for passengers at the New Delhi
Railway Station amid smog on Saturday.

November 18 for the
next hearing on the mat-
ter.

The Commission after
considering the responses
of the states concerned
and the government of
Delhi, and the delibera-
tions thereon, is of the
opinion that the "farmers
are burning stubble under
compulsion,” the NHRC

- PTI

said in a statement on
Saturday.

"The state governments
have to provide harvest
machines to get rid of the
stubble but they have
failed to provide an ade-
quate number of requisite
machines and other meas-
ures; as a result, farmers
are forced to burn the
stubble, causing pollution.

“Therefore, none of the
states can blame the farm-
ers for stubble burning;
instead, it is due to the
failure of all four state
Governments that the
stubble burning is hap-
pening in the states of
Delhi, Punjab, Harvana,
and UP, causing enormous
pollutants in the ain” it
said.

Delhi's air quality on
Saturday remained in the
‘very poor' category with
the overall Air Quality
Index (AQI) recorded at
311 at 9 am, Central
Pollution Control Board
(CPCB) data showed.

The rights panel has asked
the Delhi government to
furnish details on several
matters, including steps
taken to control open
burning, mechanical road
sweeper machines, and
mobile and static anti-
smog guns deployed on
various roads, with the
date and places, and
placed on high-rise build-
ings. PTI
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Electrocution of 3 tribal women

NHRC seeks ATR
from Energy Secy

PNS m BHUBANESWAR

Thc National Human
Rights Commission (NHRC}
has sought Action-Taken Re-
ports [ ATRs) from the Odisha
Energy Department Secretary
over the electrocution of three
tribal women of Keonjhar dis-
tnct.

The NHRC passed the direc-
tion taking cognisance of a pe-
tition filed by rights activist
and lawyer Radhakanta
Tripathy. The commission
asked the authorities 1o sub-
mit the ATRs within six weeks,

Tripathy in his petition
stated that on October22,
2022, three women, Kathi

Juanga (62), her daughter-in-
law Nirodhi Juanga (45) and
Menjari Juanga (30), came in
conlact with a snapped elec-
tric wire in a jungle near their
village Tangiri Juangsahi in the
Telkoi area when they had
gone to graze their goats.

Tripathy has alleged that the
mcident occurred because of
the negligence of the Energy
Department. He requested the
commission for an impartial
inguiry of the mishap, action
against errant officials for pre-
venlion of such incidents in
future and payment of com-
pensation to the family
members of the deceased
women.
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Dalit rights issues: Multi-edition Odia dailies a hope

SITAKANTA TRIPATHY

decentralisation of media

has been successful in
covering grassroots issues and
bringing them to limelight.
Due to more illiteracy and
poverty among the
marginalised communities,
the use of print media is less.
On the other hand, the tradi-
tional media is not much used
in mainstream societies. So,
there is a chance to bypass Dalit
issues in different media in
different ways.

Most of the times such
grassroots media coverage fo-
cuses on the functions, festi-
vals and other secondary as-
pects of the local news instead
of the issues concerned with
the local communities and
specifically of the deprived and
marginalised people. Once the
issues are politicised, they are
getting more space and cov-
erage afterwards.

Instead of finding out the
roots of failure of various plans
and programmes of the Gov-

I t has been argued that

ernment, news items give the
general idea of 'corruption
hinders development’. As an
important part of democratic
society, media has to
channelize the human rights
issues and development news
in a proper way. Out of many
dimensions of human rights,
Dalit human right is consid-
ered as one of the important
aspects. As the Dalit commu-
nities were historically de-
prived of their basic rights, the
constitutional experts formu-
lated many mandates and pro-
visions in the Constitution for
the protection and promotion
of their rights. Despite being a
signatory to the United Na-
tions Declaration on Human
Rights 1948, India took forty
five years to establish National
Human Rights Commission
(NHRC). Prior to that for the
marginalised people, the Na-
tional Scheduled Caste and
Scheduled Tribe Commission
was established by 65th Con-
stitution amendment Act
1990. By looking at the sensi-
tivity of scheduled caste and

tribes issues, the commission
was divided into two separate
commissions in the year 2004,
upon implementation of the
provision of the Constitution
(89th) Amendment Act 2003.
Only declarations, constitu-
tional mandates and forma-
tion of commissions will be
rhetoric for the empowerment
of Dalits until and unless it is
reflected in both paper and
action.

Media as the eye opener of
a functional democracy plays
an important role in describ-
ing violations of Dalit rights
in different ways at different
levels. The different redressal
mechanisms for such viola-
tions, development of self and
community consciousness
about atrocities on Dalits are
also in other dimension. It is
clear that most of the media
houses are owned by business-
men and politicians who gen-
erally belong to upper castes.
So it puts so many questions
before the human rights activ-
ists and organisations regard-
ing their capacity to handle

such types of issues in a proper
manner. In this connection if
we will compare the national
dailies with vernacular dailies
regarding their capacity to ad-
dress the Dalit rights issues, it
will be more appropriate to
choose the latter one. Due to
decentralisation of editions,
increasing literacy rate,
grassroots touch from lan-
guage and from coverage
point of view, the vernacular
dailies have expanded their cir-
culations. While reflecting the
human rights issues the news-
papers do not follow the same
principles. One Sub Inspector
of Police of Dhauli Police sta-
tion in Bhubaneswar was sus-
pended for brutally beating a
Dalit. 1t was covered in the
local editions only. Some of
the news pget space in front
page in one news paper
whereas in others it may not
get the same importance and
space. The political news got
more attention than the so-
cial issues particularly of the
Dalits. Some of the human
rights issues are generic like

child labour, migrated casual
labourers and trafficking prob-
lem connected with the mar-
ginal communities. Most of
such issues are published in the
forms of story/ essay/ feature
which are unable to provide
factual data. There are in-
stances where the concerned
departments take actions
once they are published in
the form of news. In this
context humanization of is-
sues are important instead of
making them sensational.
The meetings, trainings and
workshops are mostly
organised by different civil
societies for the empower-
ment of the marginalised.
Such stories are published in
the news format highlighting
the place, time, the resource
persons and their speeches in-
stead the objectives and out-
comes of such programmes. So
the promotion and protection
of Dalit rights through differ-
entawareness programmes do
not fulfill the desired objec-
tives or reach the target audi-
ence.

The initiatives to promote
citizen journalists have been
started by most of the news-
papers. However, the publica-
tion of citizen journalists news
is very limited and most of
them focus on development
news items instead of any spe-
cific rights. There are special
pages for science, culture,
women, literature, medicine
etc but none of the newspa-
pers publishes a separate page
for the promotion and protec-
tion of the human rights and
specifically Dalit rights.

Dalit rights leaders and
organisations were lobbying
with the Government to take
appropriate actions against the
violators of rights on the basis
of reported news. In
Narsinghpur area of Cuttack
district, a person was publicly
tonsured and fined Rs 10,000
for taking food with a Dalit
family. This issue was sorted
out by the intervention of
both concerned authorities and
activists. However, such an
incident didn't find much cov-
erage as it should.
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NHRC seeks report on

electrocution of three
PVTG women

STATESMAN NEWS SERVICE
BHUBANESWAR, 12 NOVEMEER:

The NHRC has sought an
action taken report from the
principal secretary of energy
depanmentover the electro-
cution death of three tribal
women from the particular-
Iy vulnerable tribal group
(PVTG) in Keonjhar district of
Odisha.

The apex rights panel
passed theorder on Friday and
called for ATR within sixweeks
on a petition filed by rights
activist and Supreme Court

lawyer Radhakanta Tripathy.

Three women from the
primitive Juanga tribe had
come in contact with live
electric wires when theywent
insidea jungle near their Tan-
giri Juangsahi village to graze
their goats on 22 October.

The petition sought for
the rehabilitation of the
deceased PVTG Juang fami-
lies, impartial inquiry , strin-
gent action against the ener-
gy deparmment and ad equarte
compensation to the next of
kin of the deceased tribal
women,
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Farmers ‘forced’ to burn stubble: NHRC

https://www.hindustantimes.com/cities/chandigarh-news/farmers-forced-to-burn-stubble-
nhrc-101668282206336.html

https://www.ndtv.com/india-news/farmers-are-burning-stubble-under-compulsion-
national-human-rights-body-3515253

The commission has asked Haryana, Punjab and governments of two other states to
furnish details of steps taken to check stubble burning

Farmers of Haryana, Punjab, Delhi and Uttar Pradesh are ‘forced’ to burn stubble as the
state governments have failed to provide adequate machines and implement measures
to help them, the National Human Rights Commission (NHRC) has said.

The human rights watchdog in a statement said that chief secretaries of the four states
were heard on November 10 after the commission took suo motu cognisance of unabated
air pollution in Delhi and the national capital region.

“The state governments have to provide harvest machines to get rid of stubble but they
have failed to provide adequate number of machines and other measures. As a result,
farmers are forced to burn the stubbles, causing pollution,” the commission said after
considering the responses of the concerned states and the Delhi government.

It further said that none of the states can blame the farmers for stubble burning. Instead,
it is due to the failure of all the four state governments that the stubble burning is
happening in Delhi, Punjab, Haryana, and UP, causing enormous pollutants in the air.

The commission has asked the concerned chief secretaries to remain present again,
either in person or hybrid mode, on November 18 for the next hearing in the matter and
submit their response within four days positively on the points raised by the commission.

The commission has asked the Haryana government about the details of area covered
for bio-degrading and number of hotspots identified in the villages, steps taken to stop
construction activities and details of challans.

The NHRC has asked the Punjab government to inform reason for the shortfall in the
purchase of the crop residue management machines, number of machines reserved for
panchayats and cooperatives and poor farmers. It has also sought details of bio-
decomposers used and date-wise fire incidents from last year till date.

The NHRC has asked the Delhi government to apprise about the steps taken to control
open burning.

“Out of 5,000 acres of farmland in Delhi, bio-decomposer was sprinkled free of cost by
the Delhi government in 2368.5 acres of paddy growing area only till November 7.
Reasons for not sprinkling it in the remaining area and by what time the same will be
achieved be also furnished,” the NHRC has asked.
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Delhi-NCR pollution | Stubble burning happening due to failure of 4
State governments, says NHRC

https://www.thehindu.com/news/cities/Delhi/delhi-ncr-pollution-stubble-burning-
happening-due-to-failure-of-delhi-punjab-up-haryana-state-governments-says-
nhrc/article66128697.ece

“It is due to the failure of all four State Governments that the stubble burning is happening
in the States of Delhi, Punjab, Haryana, and U.P., causing enormous pollutants in the air,”
the NHRC said

After hearing the responses of the Chief Secretaries of Delhi and three neighbouring
States on the pollution issue, the NHRC on Saturday said farmers are burning stubble
"under compulsion" and it is due to the "failure" of the four State governments that stubble
burning is happening.

Alarmed over the rise in pollution in Delhi-NCR, the National Human Rights Commission
(NHRC) had recently asked the Chief Secretaries of Punjab, Haryana, Uttar Pradesh and
Delhi to appear before it on November 10 to discuss the matter.

The Commission, after considering the responses of the States concerned and the
government of Delhi, and the deliberations thereon, is of the opinion that the "farmers are
burning stubble under compulsion," the NHRC said in a statement on Saturday.

"The State governments have to provide harvest machines to get rid of those stubble, but
they have failed to provide an adequate number of requisite machines and other
measures; as a result, farmers are forced to burn the stubble, causing pollution.

"Therefore, none of the States can blame the farmers for stubble burning; instead, it is
due to the failure of all four State Governments that the stubble burning is happening in
the States of Delhi, Punjab, Haryana, and U.P., causing enormous pollutants in the air,"
it said.

Flourish logoA Flourish chart

The Commission has asked the Chief Secretaries concerned to remain present again
either in person or hybrid mode on November 18 for the next hearing on the matter, and
submit prior to this, their response or affidavits "within four days positively" on the points
raised by it, among others, during the deliberations and considerations of their responses,
the statement said.
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Can't blame farmers for field fires, states responsible: NHRC

https://www.tribuneindia.com/news/nation/cant-blame-farmers-for-field-fires-states-
responsible-nhrc-450350

Punjab, Haryana, Delhi, UP Chief Secretaries asked to appear on Nov 18

The National Human Rights Commission (NHRC) has asked the Chief Secretaries of
Punjab, Haryana, Delhi and Uttar Pradesh to appear before it on November 18 in
connection with unabated air pollution in the Delhi-NCR.

The NHRC, in a communique, said that it heard the response of the Chief Secretaries
of Delhi and the three neighbouring states on November 10 and had again asked them
to appear before it on November 18.

The commission had on Thursday said the farmers were burning stubble “under
compulsion” and it was due to the “failure” of the four state governments that farm fires
were happening. It said the state governments had to provide farmers harvest
machines to get rid of stubble. “The governments have failed to provide an adequate
number of machines and adopt other measures. Consequently, farmers are forced to
burn stubble, leading to pollution,” it said.

The NHRC said none of the states could, therefore, blame the farmers for stubble-
burning. “Instead, it is due to the failure of all four state governments that the stubble-
burning is happening in Delhi, Punjab, Haryana and UP, causing enormous air
pollution,” it said.

During the hearing, the Delhi Government informed the commission that of the 5,000
acres of farmland in its territory, bio-decomposer was sprinkled free of cost on about
2,368 acres where paddy was grown till October 11. It provided details of mobile and
static anti-smog guns deployed on various roads and on high-rise buildings. The
Haryana Government listed the hotspots identified in villages and the steps taken to
remove these. Also, it informed about the steps taken for stopping construction
activities.
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Stubble burning: NHRC pulls up Delhi, UP, Haryana, Punjab
govt for not providing requisite machines to farmers
https://economictimes.indiatimes.com/news/india/stubble-burning-nhrc-pulls-up-

delhi-up-haryana-punjab-govt-for-not-providing-requisite-machines-to-
farmers/videoshow/95477038.cms

https://www.devdiscourse.com/article/Newsalert/2248762-farmers-cant-be-blamed-
due-to-failure-of-four-state-govts-stubble-burning-is-happening-nhrc-on-air-pollution-
in-ncr

After hearing the responses of the chief secretaries of Delhi and three neighbouring
states on the pollution issue, the NHRC on Saturday said farmers are burning stubble
"under compulsion" and it is due to the "failure" of the four state governments that
stubble burning is happening.
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Farmers can't be blamed, due to failure of four state govts
stubble burning is happening: NHRC on air pollution in
NCR.
https://www.devdiscourse.com/article/Newsalert/2248762-farmers-cant-be-blamed-

due-to-failure-of-four-state-govts-stubble-burning-is-happening-nhrc-on-air-pollution-
in-ncr

Farmers can't be blamed, due to failure of four state govts stubble burning is
happening: NHRC on air pollution in NCR.
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NHRC says farmers can’t be blamed for stubble burning,
holds 4 state governments responsible

https://www.opindia.com/2022/11/nhrc-holds-state-governments-responsible-
stubble-burning-farmers/

NHRC heard the Chief Secretaries of Delhi, Haryana, Punjab, and Uttar Pradesh on
10th November 2022 after taking suo moto cognizance of unabated air pollution in
Delhi-NCR.

On 12th November 2022, the National Human Rights Commission (NHRC) held four
North Indian states responsible for the continued stubble burning that causes severe
air pollution in northern India. NHRC heard the Chief Secretaries of Delhi, Haryana,
Punjab, and Uttar Pradesh on 10th November 2022 after taking suo moto cognizance
of unabated air pollution in Delhi-NCR. After considering the responses of the
concerned States and the Government of NCT of Delhi, and the deliberations thereon,
the NHRC opined that the farmers are compelled to burn the stubble.

A press release published by the NHRC stated, “The State Governments have to
provide harvest machines to get rid of those stubbles but they have failed to provide
an adequate number of requisite machines and other measures; as a result, farmers
are forced to burn the stubble, causing pollution. Therefore, none of the states can
blame the farmers for stubble burning; instead, it is due to the failure of all four State
Governments that the stubble burning is happening in the states of Delhi, Punjab,
Haryana, and UP causing enormous pollutants in the air.”

The Commission has ordered that the concerned Chief Secretaries attend the
subsequent proceedings in the matter on November 18, 2022, either in person or via
hybrid mode. They are also required to submit their answers or affidavits in advance,
within four days, that positively address the issues raised by the Commission.

The Commission has raised different issues with different states and expects answers
on those in the next hearing from the state representatives. Further, the Commission
has requested reports on a number of common issues from the concerned states and
the Government of the National Capital Territory of Delhi within four weeks. The
questions raised by NHRC include the status of assistance to farmers for in-situ
management of crop residue using machines and other methods; preventing stubble
burning; use of mobile and stationary anti-smog guns; dust management through
water sprinklers; mechanical road sweeper machines; vehicular pollution;
management of construction; and demolition.
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NHRC seeks ATR from Energy Secy

https://www.dailypioneer.com/2022/state-editions/nhrc-seeks-atr-from-energy-

secy.html

The National Human Rights Commission (NHRC) has sought Action-Taken Reports
(ATRs) from the Odisha Energy Department Secretary over the electrocution of three
tribal women of Keonjhar district.

The NHRC passed the direction taking cognisance of a petition filed by rights activist
and lawyer Radhakanta Tripathy. The commission asked the authorities to submit the
ATRs within six weeks.

Tripathy in his petition stated that on October22, 2022, three women, Kathi Juanga
(62), her daughter-in-law Nirodhi Juanga (45) and Menjari Juanga (30), came in
contact with a snapped electric wire in a jungle near their village Tangiri Juangsahi in
the Telkoi area when they had gone to graze their goats.

Tripathy has alleged that the incident occurred because of the negligence of the
Energy Department. He requested the commission for an impartial inquiry of the
mishap, action against errant officials for prevention of such incidents in future and
payment of compensation to the family members of the deceased women.
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NEHRO lodges complaint with NHRC over lack of health
facilities in KIKumey

https://arunachaltimes.in/index.php/2022/11/13/nehro-lodges-complaint-with-nhrc-
over-lack-of-health-facilities-in-k-kumey/

ITANAGAR, 12 Nov: The North East Human Rights Organisation (NEHRO) has
lodged a complaint with the National Human Rights Commission (NHRC) over lack of
proper healthcare facilities in Kurung Kumey district.

The complaint has been filed by the NEHRO'’s state affairs secretary Buteng Tayeng.

In his complaint letter, Tayeng alleged that the people of Kurung Kumey district have
been facing acute shortage of doctors, child specialists and other specialists. The
complainant further said that the patients are suffering due to unavailability of medical
equipment in the hospitals in the district.

The NHRC has registered the case (Diary No 18369/IN/2022 Case/File No
57/2/16/2022) and has directed the Arunachal Pradesh chief secretary to look into the
complaint and submit an action taken report within four weeks.
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Cough Syrup Deaths: SC Dismisses J&K’s Plea Against
NHRC Order on Compensation

https://thewire.in/law/cough-syrup-death-sc-dismiss-jk-plea

A bench of Justices M.R. Shah and M.M. Sundresh said officers were found to be
negligent and it does not find any reason to interfere in the matter.

New Delhi: The Supreme Court on Friday dismissed an appeal filed by the Jammu
and Kashmir administration against an order of the National Human Rights
Commission (NHRC) to pay compensation of Rs 3 lakh each to the kin of 10 children
who died in Udhampur district due to the consumption of spurious cough syrup.

A bench of Justices M.R. Shah and M.M. Sundresh said officers were found to be
negligent and it does not find any reason to interfere in the matter.

“Your officers are found to be negligent. They ought to have been vigilant. Don’t
compel us to say things about food and industry department. The health of citizens is
in their hands. They don’t perform duties at all. They can’t play with the lives of citizens.
It is their duty to check and verify things,” the bench observed.

The top court was hearing a plea filed by the Jammu and Kashmir administration
challenging the March 3, 2021, order of the high court which had dismissed its plea
against the NHRC order.

Ten children died in Ramnagar tehsil of Udhampur in December 2019 and January
2020 due to the consumption of spurious cough syrup.

The NHRC found procedural lapses on the part of the Drugs Department.

The Commission held Jammu and Kashmir vicariously liable for the lapses on part of
the department and recommended compensation of Rs 3 lakh each to the next of kin
of the deceased.
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NHRC seeks report on electrocution death of three tribal
women in Odisha

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-seeks-report-on-
electrocution-death-of-three-tribal-women-in-
odisha/articleshow/95475718.cms?from=mdr

BHUBANESWAR: The National Human Rights Commission (NHRC) has sought an
action taken report from energy department secretary over the incident of electrocution
death of three women from the particularly vulnerable tribal groups (PVTGs) from
Keonjhar district on October 22.

The Commission issued this direction on Friday after hearing a petition filed by rights
activist and lawyer Radhakanta Tripathy last month. It has sought for an action taken
report from the authorities within six weeks.

The incident had occurred on October 22 when the trio came in contact with snapped
live wire. Three women were Kathi Juanga, 62, her daughter-in-law Nirodhi Juanga,
45, and Menjari Juanga, 30, of Tangiri Juangasahi under Telkoi police station in
Keonjhar district. They belong to the Juanga tribe.

The petitioner said this incident occurred when they were inside a jungle near their
own village to graze their goats. “The live wires were dangling dangerously in the air
after somebody illegally took power from the mainline for irrigation purposes. Had the
energy department taken care of electric wires earlier, this fatal incident could have
been averted,” he added.

He has requested the Commission for rehabilitation of the deceased’s family
members. He also urged the rights panel for free, fair and impartial enquiry of the
incident and actions against errant officials.

Tripathy prayed before the commission to order the concerned authorities for providing
compensation to the next of kin of the deceased women and recommendation of
exemplary action plans to check such fatal incidents in future.
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Dalit rights issues: Multi-edition Odia dailies a hope

https://www.dailypioneer.com/2022/state-editions/dalit-rights-issues--multi-edition-
odia-dailies-a-hope.html

It has been argued that decentralisation of media has been successful in covering
grassroots issues and bringing them to limelight. Due to more illiteracy and poverty
among the marginalised communities, the use of print media is less. On the other
hand, the traditional media is not much used in mainstream societies. So, there is a
chance to bypass Dalit issues in different media in different ways.

Most of the times such grassroots media coverage focuses on the functions, festivals
and other secondary aspects of the local news instead of the issues concerned with
the local communities and specifically of the deprived and marginalised people. Once
the issues are politicised, they are getting more space and coverage afterwards.

Instead of finding out the roots of failure of various plans and programmes of the
Government, news items give the general idea of ‘corruption hinders development’.
As an important part of democratic society, media has to channelize the human rights
issues and development news in a proper way. Out of many dimensions of human
rights, Dalit human right is considered as one of the important aspects. As the Dalit
communities were historically deprived of their basic rights, the constitutional experts
formulated many mandates and provisions in the Constitution for the protection and
promotion of their rights. Despite being a signatory to the United Nations Declaration
on Human Rights 1948, India took forty five years to establish National Human Rights
Commission (NHRC). Prior to that for the marginalised people, the National
Scheduled Caste and Scheduled Tribe Commission was established by 65th
Constitution amendment Act 1990. By looking at the sensitivity of scheduled caste and
tribes issues, the commission was divided into two separate commissions in the year
2004, upon implementation of the provision of the Constitution (89th) Amendment Act
2003. Only declarations, constitutional mandates and formation of commissions will
be rhetoric for the empowerment of Dalits until and unless it is reflected in both paper
and action.

Media as the eye opener of a functional democracy plays an important role in
describing violations of Dalit rights in different ways at different levels. The different
redressal mechanisms for such violations, development of self and community
consciousness about atrocities on Dalits are also in other dimension. It is clear that
most of the media houses are owned by businessmen and politicians who generally
belong to upper castes. So it puts so many questions before the human rights activists
and organisations regarding their capacity to handle such types of issues in a proper
manner. In this connection if we will compare the national dailies with vernacular
dailies regarding their capacity to address the Dalit rights issues, it will be more
appropriate to choose the latter one. Due to decentralisation of editions, increasing
literacy rate, grassroots touch from language and from coverage point of view, the
vernacular dailies have expanded their circulations. While reflecting the human rights
issues the newspapers do not follow the same principles. One Sub Inspector of Police
of Dhauli Police station in Bhubaneswar was suspended for brutally beating a Dalit. It
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was covered in the local editions only. Some of the news get space in front page in
one news paper whereas in others it may not get the same importance and space.
The political news got more attention than the social issues particularly of the Dalits.
Some of the human rights issues are generic like child labour, migrated casual
labourers and trafficking problem connected with the marginal communities. Most of
such issues are published in the forms of story/ essay/ feature which are unable to
provide factual data. There are instances where the concerned departments take
actions once they are published in the form of news. In this context humanization of
issues are important instead of making them sensational. The meetings, trainings and
workshops are mostly organised by different civil societies for the empowerment of the
marginalised. Such stories are published in the news format highlighting the place,
time, the resource persons and their speeches instead the objectives and outcomes
of such programmes. So the promotion and protection of Dalit rights through different
awareness programmes do not fulfill the desired objectives or reach the target
audience.

The initiatives to promote citizen journalists have been started by most of the
newspapers. However, the publication of citizen journalists’ news is very limited and
most of them focus on development news items instead of any specific rights. There
are special pages for science, culture, women, literature, medicine etc but none of the
newspapers publishes a separate page for the promotion and protection of the human
rights and specifically Dalit rights.

Dalit rights leaders and organisations were lobbying with the Government to take
appropriate actions against the violators of rights on the basis of reported news. In
Narsinghpur area of Cuttack district, a person was publicly tonsured and fined Rs
10,000 for taking food with a Dalit family. This issue was sorted out by the intervention
of both concerned authorities and activists. However, such an incident didn't find much
coverage as it should.
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https://jantaserishta.com/local/tamil-nadu/option-to-disagree-with-nhrc-award-not-
available-to-any-state-hc-1742729
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https://jantaserishta.com/local/bihar/naseema-khatoon-became-a-member-of-nhrc-

after-leaving-the-red-light-area-1742697
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